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IN THE CEXNTRAL ADMINISTRATIVE TRIBURNAL

HYDERABAD BENCH : AT HYDERABAD.
* ok &

0.A. 1008/93. ‘ Dt, of Decision ¢ 22,3,1934,

B. Sankaraiah ‘ .. Applicant
Vs

TP ersdnnel,P < Toar Manamrer
South Centyal Railway,
Guntakal. ~

2., Divisional Commercial Supdt.,

South Central Railway,

' R nde .
Guntakal. .. Respondents

Counsel for the'Applicant ;3 Mr, G,V. Subba Rao

Counzel for the Respondents : Mr. G.S. Sanghi, SC for Rlys.

CORAM:
THE HON'BLE SHRI. T. CHANDRASEKHARA REDDY : MEMBER (JUDL.)

-THE HON'BLE SHRI H, RAJENDRA PRASAD : MEMBER (ADMN,)
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248476 to 14,8,79, The said B.Satyanarayana also seems to

0.A, 1008/93 Dt., of Decision : 22,3,94

: OROER
I As per Hon'ble Shri T.Chandrasekhara Reddy,Member(Judl,}

This is an application filed under section 19
of the Administrative fribunals Act to direct the respendents
to fix his pay on # par with his immediate junior
Sri B,Satyanarayana and consequently pay the arraérs
of salary and allowances from the datﬁjdﬁ the said
B.Satyasnarayana was given higher rate of pay and to

pass such pther arder or orders as may deem fit and
Proper in TNe Clriumovssiwws —. -

2. The facts giving raisg to this OR in brief

are as follows:-

3. The applicant herein was appointed as Probationary
Commercial Clerk on 3,7.1973 and on completion of training
he was absorbed as Commercial Clerk, O0One 8,5atyansrayana -
was also appointed as Probatiomary Commercial Clerk on
13411.,73% and on oomplatian of training he was also
appointed as Commercial Clerk, By fortutous circumstances,
the said B, Sagyanarayana who is junior to the applicant
Qas pos ted to work as clerk in Transhipment Shed Guntakal
which post carried an officiating ellowave, The applicant
at Guntakal was posted as parcel office clerk in due
course, But the post of Parcel 0ffice Clerk in Guntakal
did not carry any offic ating allowance like the post in
the Transhipment shed at Guntakal, The applicant worked

in Parcel 0Office Guntakal from 2,8,76 to 12,7,78, where as

B.Safyanarayana worked as Transﬁipment Shed Clerk from

have worked on adhoc basis as Sr,Assistant Transhipment
Clerk in the higher scale of pay., 50 as the said

‘B.Satyanarayana had worked as Transhipment Clerk which pos
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carried officiating allovance and for some time also
hapm ndd to work as Sr.,Asst, Transhipment Clerk which
was a promctional post from the post of Transhipment
Clerk the pay of the said B,Satyanarayana was higher
than that of the applicant herein, The applicant
continued to work ef ig; Commercial Clerk in the parcel

of Pice which is s lower post than that of the post of

B.Satyanarayana udrked. The applicant voluntered for ¥
change of cadre and got posted as Ticket Collector

on 15,8,79, Subseguently the applicant was considered
for promotion to Sr, Ticket Collector w.e.fP., 19,10,80,
The said B,Satyanarayana who was junior to tﬁa applicant
in the cadre of the Junior Commercial Clerk also
voluntered for the post of Ticket Collector while working
on a dhoc basis as Sr, Assistat Commercial Glerk,
Accordingly the said B.Satyanarayana joined as Ticket
collecter on 15,.,8,79 and promoted as Sr, Ticket Collector
w.e,f., 19,10,80, The applicant and the said B,5atyanarayana
were promoted as Head Train Ticket Examkners, As the
said Satyanarayana had worked in the post of Transhipment
Clerk which post carried an officiating allowamnce and also
as Sr.,Asst, Transhipment Clerk on adhoc basis which is
higher post than that of Asst, Transhipment Clerk and

Jr. Commarcial Clerk, the pay of the said B.Satyanarayana
was higher than that of the applicant, when there was
change of cadre the pay of the said Satyanarayana: was
fixed higher than the my of the applicant herein in the
po#it of Ticket Collector due to the fact that the said
B.5atyanarayana was drawing higher pay than the applicant
herein when the said Satyanarayana was appointed as
Ticket Collector, Even though the applicant was senior

to the said Satyanarayana due to the fact that the said
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B.Satyanarayana had draun certain emgluments than
the applicant herein when he &as working as Clerk in the
Transhipment Shed and also as Sr, Assistat transhipment
Clerk an aumely arose as the pay of the said Satyanarayana
was higher than the applicant esven though he was Junior
to the applicant in the past of Ticket Collector, This
anomaly continued in the post!oF Sr. Ticket Collector,
At present also in the posts of Head Travelling Tieket
Examiner in which the applicant and the gaid
B.Satyanarayana are uworking m this anomely continu%éé%}
So the applicant made a repre§entation to the competent
authority to remove this anomély and fix the pay of
the applicant on par with the said B,Satyanarayana his -
junior in the post of Sr, Ticket Collector/Travelling
Ticket anminer, The representation of the applicant
did not find favour and se thg applicant has approached

this Tribunal for the reliefs as already indicated above,

4 Counter is filed by the respondents opposing
this QA, :

Se We have heard todayIMr. Ethirajulu counsel for
the applicant and Mr, G,5, Sanghi standing counsel for the

respondents,

6, It is not in dispute that the applicant herein

and Satyanarayana uere appointed as Jr.Commercial Clerks

on 3.7.73 and 3,11.73 respectively, It is also not in
dispute that the said Satyanarayana is junior to the
applicant in all respects in the cadre of Jr.Commercial
Clerks, While so under fortutous circumstances while

both of them were working at Guntakal, the sgaid Satyanarayaha
was posted as clerk in the Trgnshipment Shed which post
carried an officiating allowance. So in view of the
officiating allowance that the said Satyanarayana was

p2aid, even though he was working in the cadre as that of

the applicant, the emocluments of the said Satyanarayana were

higher than that of the applicant herein, lhe said
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B, Satyanarayana under aimilar fortutous circumstances
happened to be promoted as sr.Asst, Transhipment Clerk
which is a promoticnal post from the post of Commercial
clerk., S0 in vieuw of the promotion of the said
satyanarayana on adhoc basis as senior Transhipmant Clerks
the pay of the said Satyanarayana was higher than that

of the applicant who continued to be a8 junior to
Commefcial clerk. The applicant and the said Satyanarayana
were appointed as Ticket Collector. 1IN the post of
Tiaket Collectors also the applicant continued to be
senior to the said Satyanarayana and the smniority as in
the grade of Junior Commercial Clefks was maintained

in thepost of Tkcket Collectors, As already pointed out
the same was the position in the post of Sr. Ticket
Collector and at present also same in the position in

the posts of Head Travelling Ticket Examiners, Sg as
both the applicant and the said Satyanarayana wWere
appointed in the same grade and also were appointed in
the sams grade as Ticket Collectors and both of them

had been promoted as already pointed out as Sr.licket

Collectors and Head Travelling Ticket Examiners at the

same time the applicant is certai nly entitled to receive
the same pay as that of B.Satyanarayana who is junior to t
applicant, We may point out the applicant was not at all
responsible for appointment of the said B.5atyanarayana hi
junior, as Transhipment Clerk which post carried gfficiati
allowance and also for the promotion on adhoc basis as
sr, Asst, Transhipment Clerk, Absolutely no material is
placed before us to shouw that the applicant had been offe
the post of Transhipment Clerk ®f or that of Sr.Asst,
Transhipment Clerk, The appointment of the gsaid
‘B,5atyanarayana seems to be at the instructions of the .
department strictly speaking the respord ents if had gone
by seniority and if the applicant had, been posted as
-Clerk'ﬁﬂwﬁﬁﬁﬁéiansmipment Clerk and also S5r, Asst, in &

Transhipment Shed there would have been no anomely in t
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pay of the applicant and g, 3atyanarayana his junior.,
Because the respondents have posted the said Satyanarayana
as Transhipment Clerk, and the said Satyanarayana who
is junior to the applicant has been deployed as Senior
Transhipment Clerk the action of the respord ents had
the effect of cperating adversely to the interests of
the applicant herein, As a2 matter of Pact the applicant
herein getting a lesser pay than that of his junior cannot
be allowed top continue. In view of the facts and circum—
-stances of the case, as already peinted out as the
applicant end the said B.Satyanarayans wers appointed to
the same category.and were promoted in the same cadre
the xa applicant and said Satyaparayana junior to the
5 applicant, are entitled to drau identieal pay. 3o tfe

/¢? applicant hsg#t a right for stepping up his pay equal
to ghat aof B, Satyanarayané. So the interests of Justice
would be met if a direction to the respondents is given
to step up the pay of the applicant equal to that of
Mr, B;S?Fyanarayana right from the date when the said
BeSatyanarayana had been promoted as Travelling Ticket
Examinersy The pleadings would go to show the applicant
and the said B« Satyanarayana had been promoted as
Travelling Ticket Examinar w.e,f 13,10,1880, So the
abplicant ks got right for stepping up of his pay equal
to thét of B.,5atyanarayana v,e,f 19,10,80, This QA is
filed on 19,8,93. Bearing in mind theprovision of
section 21 of the Administratiue Tribunals Act the applicant
will hbe entitled to the actual monetary benefits only from

one year prior to the filing of t‘.hiaﬂl}ﬁl i.e,, from 19,8,92.

In the result the respondents are directed to sEk step up
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notionally the pay of the applicant on par with his
junior B.Satyanarayana in the post of TTE w.e.f.,

19,10,1980 and grant the applicant notionally all

~consequential benefits in the post of TTE and also

in the post of Head Train Ticket Examiner, Further,

~ we direct the respondents to grant actual monetary

. benefits to the applicant waf ., 19,8.1992 which is

one year from the date of filing of this QA, The OA
is allowed accordingly, Parties shall bear their oun

costs,

"",'-—“ _,,u - paih'
(T.CHANDRASEKHgﬂa REDDY)
. _ MEMBER (JubL.)
a8 MAR b l
Dated : The 22nd March 1984,
"~ (Dictated in Open Court) / Mops
. ~Z 5k
Deputy Registrar(J)cCC
- ‘
To pr
i. The Divisional Railway Manager (Personnel)
_ S-C_}_.Rly, Guntakal.
2. The Divisional Commercial Supdt., 8.C.Rly, Guntakal.
3. One copy to Mr.G.v.Subba Rao, Advocate, CAT,Hyd.
4, One copy to Mr.G.S.Sanghi, SC for Rlys, CAT.Hyd.A
5. One copy to Library, CAT,.Hyd,
6. One spare copVe ‘
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IN THAE CENTRAL ADMIMNISTRATIVE TRIBJHAL
HYDERADAD BENCH AT HYDERADAD

TEE HON'ZLE MR.JUSTICE V.NEELADRT RAO

AND

VICE CHAIRMAN

‘THE HON'BLE MR.A.B.GORTHI s MEMBER(AD)

THE
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THE
Dateds 2=} -1994

ORBBRATUDGIENT

HON' BLE MR.,TCCHANDRASEKHAR REDDY
+  MEMBER(JUDL)
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Admitted and Interlm Dlrectlonq
Issuigd.

allowed

’_______m.

Dispgsed of with dlrectlons
Dismissed. b

Irﬁs i ssed as withdrawn.
i smi ssed éor Default.

Re fected/ Ordared.
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